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NHRC DISPATCHES
NOTICE TO BIHAR
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OF BRIDGE IN
LAURIYA BLOCK

Sandeep Bhaskar
htpatna@hindustantimes.com

BETTIAH: Taking cognizance of
a complaint abouta large chunk
of villagers compelled to cross
Sikarahana river by boat or cha-
chari bridge, the National
Human Rights Commission
(NHRC) on Tuesday served a
notice, directing the Bihar chief
secretary to get the allegations
made in the complaint inquired
into and to submit ‘Action
Taken Report' within two wecks
for the perusal of Commission.

The development came after
a human rights activist and
former chairperson of Child
Welfare Committee Aditya
Kumar approached NHRC on
June 30, seeking its intervention
to bring an end to human rights
viplation owing to the absence
of a bridge at Jawaharpur Ghat
in Lauriya block of West Cham-
paran.

On July 2, Hindustan Times
had reported how the villagers
of eight panchayats including
students regularly undertook
risky journey on boat to reach
their destination.

The bench of NHRC, presided
over by Priyank Kanoongo, a
member, has taken cognizance
u/s 12 of the Protection of
Human Rights Aet, 1993, in the
matter. “The Registry is
directed toissue a notice to the
Chief Secretary, government of
Bihar, Patna, with directions to
get the allegations made in the
complaint inquired into and to
submit an Action Taken Report
within two weeks for perusal of
the Commission,” reads the
notice, undersigned by Brijvir
Singh assistant registrar (law).

Located around 32 km north
of the district headquarters Bet-
tiah and just 6 km from the Lau-
riva block headquarters, the vil-
lages here, with a population of
over 40,000, have long
demanded a bridge across the
Sikarahana at Jawaharpur,
However, successive govern-
ments have shown little inter-
est.

The only way to cross is by
waterway-often dangerous,
especially during monsoons
when the river swells and road
connectivity collapses.

Local member of parliament
(MP) Sunil Mahato could not be
contacted for comment.
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NHRC seeks
report from
chief secy on
lawyer torture

EXPRESS NEWS SERVICE i Cuttack

THE National Human Rights
Commission (NHRC) on
Wednesday took cognisance of
a serious complaint alleging
police brutality and illegal de-
tention of Purusottam Das,
member of Balasore Bar Asso-
ciation, and sought an urgent
report from the state
government.

Acting on a complaint filed
by advocate Prasanna Kumar
Nanda and general secretary
of the All Odisha Lawyers' As-
sociation (AOLA), the Commis-
sion has directed the chief sec-
retary of Odisha to examine
the matter and submit a de-
tailed report within 15 days.

According to the complaint,
on June 6, 7T0-year-old Das was
allegedly abused and physical-
ly manhandled by Shamal
Kalyanrao Bhagat, a proba-
tionary IAS officer. Matters es-
calated further when, on June
9, Das was reportedly detained
by police, tortured, and coerced
into giving a false confession.

He was later arrested on
June 10 on what the AOLA
claims were fabricated
charges.

Taking the matter seriously,
NHRC member Justice BR
Sarangi observed that the alle-
gations amount to “serious vio-
lations of human rights” and
merit immediate attention.
“The registry is directed to
send a copy of the complaint to
the chief secretary of Odisha
to examine the matter and sub-
mit a report expeditiously
within 15 days,” Justice
Sarangi ordered.
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NHRC seeks

govt report on
dalit torture

BHUBANESWAR: The NHRC on
Wednesday asked the state gov-
ernment to submit a detailed re-
port in connection with the bru-
tal torture of two dalit men over
illegal cattle smuggling suspi-
cion in Ganjam district.

Taking suo motu cognisance
of a media report, the apex hu-
man rights panel issued notices
to the chief secretary and the di-
rector general of police direct-
ing them tosubmit reporton the
action taken in this matter with-
in two weeks.

On June 26, the two SC per-
sons were beaten up, forced to
eat grass and drink drain water
by some people belonging to oth-
er communities, on suspicion of
illegal cattle smuggling in Gan-
jam district. Their mobile
phones were snatched and their
heads forcibly tonsured.

The Commission observed
that the contents of the newsre-
port, if true, raise serious issues
of violation of human rights.
“The report is expected to in-
clude the action taken against
the perpetrators and compensa-
tion, if any, provided to the vic-
tims,” the order stated. The inci-
dent led to nation-wide outrage
after its video went viral on so-
cial media. Police have arrested
nine persons so far. ENS
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‘File separate FIRs, compensate victim families’:
NHRC tells MP Govt on Mission Hospital case

BHOPAL, July 2 (IANS)

INTHEinfamous fakedoctorcase
involving Mission Hospital in
Damoh in Madhya Pradesh, the
National Human Rights
Commission (NHRC) hasordered
the State Government to register
separateFIRsforeachincidentand
providecompensation to the vic-
tims' families.

In its order dated July 1, the
NHRC directed the Madhya
Pradesh government to suspend
the hospital’s license, pay Rs 10

lakh each to the next ofkin of the
deceased, andinvestigatethemis-
use of Nazul land where the hos-
pital operates.
TheCommissionalso called for
a nationwide audit of Cath Labs
and stricter enforcement of
Ayushman Bharat guidelines.
TheChief Secretaryof Madhya
Pradesh has been asked to initi-
ate adepartmentalinquiryagainst
the Chief Medical and Health
Officer (CMHO) of Damoh. The
ChiefCommissionerofincome Tax
has been tasked with investigat-

ing foreign donations allegedly
collected under the guise of treat -
ing poorpatients. Meanwhile, the
Economic Offences Wing will
probe financial irregularities,and
the Union Ministry of Health has
been asked 1o verify Cath Lab
operationsacrossthecountry. The
NHRC has also directed the
Director General of Police to reg-
ister separate FIRs in each death
reported. The case revolvesaround
a man impersonating renowned
UK-based cardiologist“Dr.N John
Camm,” who was actually an

unqualified individual named
Narendra Vikramaditya Yadav.
Between December 2024 and
February 2025, Yadav allegedly
carried outatleast 15candiacpro-
cedures, leading to the deaths of
seven patients. Followinga com-
plaint from local whistleblowers,
the NHRC conducted an on-site
inquiry from April 7 to 9, 2025.
Investigationsrevealed thatYadayv
hadfalselyclaimed to be analum-
nus of North Bengal Medical
College, a claim denied by the
institution.
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NHRCseeksreporton
manhandling of septuagenarian
lawyer by IAS ofticer

STATESMAN NEWS SERVICE
BHUBANESWAR, 2 JULY

The National Human Rights
Commission (NHRC) has
directed the Odisha Chief
Secretary to conduct an
inquiry and submit a repon
within a fortnight on the
alleged manhandling of a
70-year-old lawyer by an IAS
probationer in Balasore dis-
trict.

“Inview of the above, the
Commission is of the con-
sidered view that the alle ga-
tionsleveledinthe complaint
are serious violations of the
Human Rights of the victim.

Accordingly, the Registry is
directed to send a copy of
the complaint to the Chief
Secretary, Odisha, to examine
the matter and submit the
report withina period of 15
days”, the NHRC stated in
an order on Wednesday.
Prasanna Kumar Nanda,
Secretary General, All Odisha
LawyersAssociation had ear-
lier drawn the attention of
the top rights panel alleging
that the senior advocate Puru-
sottam Das was abused and
manhandled on 6 June last
by probationary IAS officer
Ms. Shamal Kalyanrao Bhagat
Subsequendyon9 June police

forcibly detained and tortured
him, pressuring him o under-
take afalse confession.

The 70-year-old advocate
waslater arrested on 10 June
after the IAS probationer
filed a complaint at Sahade-
vkhunta police station.

Thecomplainant filed on
behalf of All Odisha Lawyers'
Association (AOLA) requested
the Commission’sinterven-
tion in preservation of CCTV
footage, undertakingan inde-
pendent enquiry into the
matter and considering suit-
able compensation for the
victim and stern action against
the errant police officers.
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NHRC takes cognisance
of Ganjam Dalit atrocity

Seeks report from
Odisha Govt 1n
two weeks
RAJEEVRATHAN ® Bhubaneswar

The National Human
Rights Commission (NHRC)
on Wednesday took suo motu
cognisance of a disturbing in-
cident in Ganjam district,
where two Scheduled Caste
men were allegedly subjected
to brutal caste-based violence
on suspicion of smuggling
cattle. The incident, which re-
portedly took place on June 22,
has drawn nationwide con-
demnation and now faces
scrutiny at the highest level of
the country's rights watch-
dog.
forced to eat grass and drink
drain water and had their
heads forcibly shaved by indi-
viduals from another commu-
nity who accused them of ille-
gally transporting cattle.
Taking serious note of the
incident, the NHRC has ob-
served that the alleged act, if

true, amounts to a gross vio-
lation of human dignity and
fundamental human rights.
The commission has issued
notices to the Chief Secretary
and the Director General of
Police, Odisha, seeking a de-
tailed report on the incident
within two weeks.

The NHRC has asked the
State Government to clarify
the actions taken against the
perpetrators, the current sta-
tus of the investigation and
whether any compensation or
rehabilitation has been ex-
tended to the victims.

The incident has triggered
outrage across civil society
and Dalit rights groups, who
have demanded strict action
against the culprits under the
SC/ST {Prevention of Atroci-
ties) Act and other relevant
legal provisions.

This development comes at
atime when Odisha is witness-
ing heightened focus on caste-
based issues, with recent cases
in other districts raising ques-
tions about social justice and

policing.
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BETTIAH: Taking cognizance of
a complaint abouta large chunk
of villagers compelled to cross
Sikarahana river by boat or cha-
chari bridge, the National
Human Rights Commission
(NHRC) on Tuesday served a
notice, directing the Bihar chief
secretary to get the allegations
made in the complaint inquired
into and to submit ‘Action
Taken Report' within two wecks
for the perusal of Commission.

The development came after
a human rights activist and
former chairperson of Child
Welfare Committee Aditya
Kumar approached NHRC on
June 30, seeking its intervention
to bring an end to human rights
viplation owing to the absence
of a bridge at Jawaharpur Ghat
in Lauriya block of West Cham-
paran.

On July 2, Hindustan Times
had reported how the villagers
of eight panchayats including
students regularly undertook
risky journey on boat to reach
their destination.

The bench of NHRC, presided
over by Priyank Kanoongo, a
member, has taken cognizance
u/s 12 of the Protection of
Human Rights Aet, 1993, in the
matter. “The Registry is
directed toissue a notice to the
Chief Secretary, government of
Bihar, Patna, with directions to
get the allegations made in the
complaint inquired into and to
submit an Action Taken Report
within two weeks for perusal of
the Commission,” reads the
notice, undersigned by Brijvir
Singh assistant registrar (law).

Located around 32 km north
of the district headquarters Bet-
tiah and just 6 km from the Lau-
riva block headquarters, the vil-
lages here, with a population of
over 40,000, have long
demanded a bridge across the
Sikarahana at Jawaharpur,
However, successive govern-
ments have shown little inter-
est.

The only way to cross is by
waterway-often dangerous,
especially during monsoons
when the river swells and road
connectivity collapses.

Local member of parliament
(MP) Sunil Mahato could not be
contacted for comment.
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NHRC accepts petition of

NATIONAL HUMAN
RIGHTS COMMISSION

human rights advocate

PNS m HYDERABAD

The National Human Rights
Commission has accepted the
petition filed in connection
with the Pashamylaram facto-
ry blast incident on
Wednesday.

A petition was filed by
prominent human rights advo-
cate Rama Rao Immaneni
seeking to register a case of cul-
pable homicide not amounting
to murder against the manage-
ment of Sigachi Chemical
Factory namely Chidambaram
Shanmukhanathan, Guntaka
Dhanalakshmi, Amit Raj
Sinha, Sarveshwar Reddy,
Vivek Kumar, Oruganti
Subbirami Reddy, Ravindra
Prasad Sinha, and Bindu
Vinodhan.

In his petition, Advocate
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e Wi

National Human
Rights Commission

Rama Rao requested the fol-
lowing: The management of
Sigachi should be directed to
pay 25 lakh compensation to
the families of the deceased.
Injured workers should be
paid 10 lakh each as compen-
sation. Principal Secretary of
the Department of Labour,
Employment, and Factories,

Dana Kishore, should be
named as a respondent. State-
wide inspections should be
ordered across factories In
Telangana to assess and ensure
safety standards.

The National Human Rights
Commission has accepted the
petition for investigation and
registered it.
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Fake Dr Camm scam has exposed wilful
negligence of authorities: NHRC report

ANAND MOHANJ
BHOPAL, JULY 2

INITS report on the case of a fake
cardiologist, who practised in
Madhya Pradesh and other parts
of India after falsely taking the
identity of UK-based Dr N John
Camm, the National Human
Rights Commission (NHRC) has
criticised the police investiga-
tion, finding “several discrepan-
cies” and inadequate charges
filed against those responsible
for seven patient deaths.

The NHRC report, submitted
onJuly 1, said: “The present case
is connected with deaths of vic-
timsduring treatment provided
by the alleged fake doctors. The
police have registered the FIR
under sections of IPCwhich pre-
scribe much lesser punishment,
whereas allegations pertain to

homicide, cheating, forgery etc.”

The accused, Narendra
Vikramaditya Yadav, was later
arrested from UP in April and is
currently in judicial custody:.

The NHRC criticised the in-
vestigation, saying that “the po-
lice failed to take cognisance of
the fact that the present FIR per-
tains to treatment given by a fake
doctor, not medical negligence,
The police should have initiated
the investigation rather to wait
for the inquiry report.”

The commission said, “The
submission of questionable doc-
uments, absence of a verifiable
qualification/license and permit-
ting an unqualified person to not
only practise as a doctor but also
to perform life-threatening crit-
ical surgeries are wilful negli-
gence and severe breach of
statutory duties by CMHO,
Damoh (the Chief Medical and

Health Officer of Madhya
Pradesh’s Damoh district).”

The report revealed that
Yadav had falsely claimed to be
an alumnus of North Bengal
Medical College, and that the in-
stitution had denied this claim.

The NHRC report also alleged
that the management of the
Damoh hospitalwhere he worked
had engaged infraudulent activi-
tiesforyearswithout proper over-
sight. “The accused was running
the hospital since several years.
However, it is evident that no ef-
fort was taken by the CMHO,
Damoh, to verify the degree and
registration of the doctorsandthe
establishment.Apparently, noin-
spection was carried out prior to
the filing of the present com-
plaint,” the report said.

The hospital also allegedly
misused the credentials of an-
other doctor, Dr Akhilesh Dubey,

tofraudulently obtaina license for
its Cath Lab without his consent,
the report said. According to the
commission's findings, “Dr
Akhilesh Dubey informed that he
had been providing Super Specia-
list OPD at Mission Hospital, Dam-
oh,once inamonthforthelast3to
5yearsand Mission Hospital runs
aCathLab at Damoh, However, he
has no relation with the Cath Lab
of Mission Hospital.”

The NHRC directed the Mad-
hya Pradesh government to file
separate FIRs and provide com-
pensation to the families of those
who died allegedly after being
treated by the fake cardiologist.

Thereportalsoalleged serious
irregularities in the implementa-
tion of the Ayushman Bharat at
the hospital. It said the hospital
“systematically misused the
scheme by issuing fraudulent bills
for treatments”.
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NHRC notice to Odisha govt.
over assault of two persons

The National Human Rights Commission (NHRC)
on Wednesday said it had issued notices to the
Odisha government and the State’s police chief
over reports that two people belonging to the
Scheduled Caste were allegedly beaten up, forced
to eat grass, and drink drain water on suspicion
of illegal cattle smuggling in Ganjam district.
Their mobile phones were reportedly snatched
and their heads were also forcibly tonsured by
the people belonging to another community, it
said. The NHRC has taken “suo motu cognisance
of a media report revealing that two persons
were beaten up, forced to eat grass and drink
drain water, on suspicion of illegally smuggling
cattle by people belonging to other community
on June, 26,” it said in a statement. =
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Atrocities against 2 Dalit

men: NHRC serves notice
on Odisha Chief Secy, DGP

ANI
NEW DELHI

The National Human Rights
Commission (NHRC), India,
has taken suo moto cogni-
sance of an incident
reported from Odisha's
Ganjam district, where two
men belonging to the
Scheduled Caste community
were allegedly assaulted and
humiliated by individuals
from another community.

The alleged attack
occurred on June 26, 2025,
based on suspicions that the
victims were illegally trans-
porting cattle.

NHRC stated that accord-
ing to media accounts, the
two men were not only
brutally beaten but were
also forcibly fed grass and
made to drink drain water.
Their mobile phones were
reportedly snatched, and
their heads were forcibly
shaved. The alleged assault
has drawn strong condem-
nation, given the apparent

caste-based nature of the
humiliation.

Taking serious note of the
incident, the NHRC has
observed that if these allega-
tions are substantiated, they
amount to grave violations of
human rights.

In response, the
Commission has issued
notices to the Chief
Secretary and the Director
General of Police, Odisha,
seeking a comprehensive
report on the matter within
two weeks.

The Commission has
asked the state authorities to
detail the action taken
against the accused, the
status of any criminal pro-
ceedings initiated, and
whether any assistance or
compensation has been
extended to the victims.

The NHRC stated that the
protection of marginalised
communities against caste-
based discrimination and
violence is a constitutional
imperative.
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HEALTHCARE HORROR | Hospital exploited Ayushman Bharat Yojana

FAKE DOC CASE: NHRC
orders FIRs, compensation

Our Staff Reporter

BHOPAL

—

The National Human Rights
Commission (NHRC) has di-
rected the state government to
file separate FIRs for each
death, provide Rs 10 lakh com-
pensation to each bereaved
family, and suspend the licence
of Mission Hospital, Damoh,
after revelations that an un-
qualified man posing as a UK-
based heart specialist caused
multiple patient deaths.

In its order dated July 1, the
NHRC held the state account-
able for gross negligence after
it was found that Narendra
Vikramaditya Yadav, masque-
rading as renowned cardiol-
ogist Dr. N John Camm,
conducted at least 15 cardiac

procedures between De-
cember 2024 and February
2025, resulting in deaths of
seven patients.

The NHRC conducted an
on-site inquiry from April 7 to
9, prompted by local whistleb-
lowers. Investigations con-
firmed that Yadav had no
medical qualification and his
claimed alma mater, North
Bengal Medical College, de-
nied any record of him.

Further inquiry revealed
that the hospital fraudulently
used the credentials of Dr. Ak-
hilesh Dubey to obtain a
licence for its Cath Lab with-
out his knowledge or consent.
Despite the magnitude of the
incident, only one FIR had in-
itially been filed.

Moreover, the hospital ex-

ploited Ayushman Bharat
scheme, illegally charging pa-
tients up to Rs 2.5 lakh for
procedures that were sup-
posed to be free. Patients’
Ayushman cards were seized
at admission, and no refunds
or medical reports were is-

Narendra Yadav as Dr N John Camm File Photo

sued, violating both patient
rights and government health-
care norms.

The NHRC also ordered a
probe into the misuse of Nazul
land where the hospital is situ-
ated. The Director General of
Police has been instructed to

Medical fraud
in nutshell

# Narendra Vikramad-
itya Yadav posed as Dr. N
John Camm and caused
death of 7 patients.

B Used credentials of Dr
Akhilesh Dubey without

consent to get Cath Lab

approval.

M Patients charged Rs
2.5 lakh for free services;
cards confiscated, no re-
ports/refunds.

® FIR for each case, Rs
10 lakh compensation,
hospital licence suspen-
sion, land misuse probe.

register individual FIRs for
each death and ensure thor-
ough investigation.
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NHRC, India takes suo motu cognizance of the reported atrocity on two persons
belonging to the Scheduled Caste by some people of the other community on
suspicion of illegally smuggling cattle in the Ganjam District of Odisha

Press release
National Human Rights Commission

https://nhrc.nic.inf/media/press-release/nhrc-india-takes-suo-motu-cognizance-reported-
atrocity-two-persons-belonging

New Delhi: 2nd July, 2025

NHRC, India takes suo motu cognizance of the reported atrocity on two persons
belonging to the Scheduled Caste by some people of the other community on suspicion
of illegally smuggling cattle in the Ganjam District of Odisha

Issues notices to the Chief Secretary and the Director General of Police, Odisha, calling
for a detailed report on the matter within 2 weeks

The National Human Rights Commission (NHRC), India, has taken suo motu cognizance
of a media report revealing that two persons belonging to the Scheduled Caste were
beaten up, forced to eat grass and drink drain water, on suspicion of illegally smuggling
cattle by some people belonging to other community, in Ganjam district of Odisha, on
26th June, 2025. Reportedly, their mobile phones were snatched and their heads were
also forcibly tonsured.

The Commission has observed that the contents of the news report, if true, raise serious
issues of violation of human rights. Accordingly, it has issued notices to the Chief
Secretary and the Director General of Police, Odisha, calling for a detailed report on the
matter, within 2 weeks.

The report is expected to include the action taken against the perpetrators and
compensation, if any, provided to the victims.
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NHRC issues notice to Odisha Government, DGP over two persons beaten up,
forced to drink drain water

The National Human Rights Commission seeks report in 2 weeks, expected to include
the action taken against the perpetrators and compensation, if any, provided to the victim

https://www.thehindu.com/news/national/odisha/nhrc-issues-notice-to-odisha-
government-dgp-over-two-persons-beaten-up-forced-to-drink-drain-
water/article69763888.ece

Updated - July 02, 2025 04:25 pm IST - New Delhi
PTI

Reportedly, their mobile phones were snatched and their heads were also forcibly
tonsured by the people belonging to another community, NHRC said. File | Photo Credit:
The Hindu

The National Human Rights Commission (NHRC) on Wednesday (July 2, 2025) said it
has issued notices to the Odisha government and the state’s police chief over reports that
two people belonging to the Scheduled Caste were allegedly beaten up and forced to eat
grass and drink drain water on suspicion of illegal cattle smuggling in Ganjam district.

Reportedly, their mobile phones were snatched and their heads were also forcibly
tonsured by the people belonging to another community, it said.

The NHRC has observed that the contents of the news report, if true, raise serious issues
of violation of human rights.

The NHRC has taken “suo motu cognisance of a media report revealing that two persons
belonging to the Scheduled Caste were beaten up and forced to eat grass and drink drain
water on suspicion of illegally smuggling cattle by some people belonging to other
communities in Ganjam district of Odisha on 26th June,” it said in a statement.

Accordingly, it has issued notices to the chief secretary and the Director General of Police
(DGP) of Odisha, seeking a detailed report in two weeks. The report is expected to include
the action taken against the perpetrators and compensation, if any, provided to the
victims, it said.
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NHRC Seeks Caste Atrocity Report

https://tathya.in/nhrc-seeks-caste-atrocity-report/

By Tathya Correspondent - July 2, 2025

New Delhi: The National Human Rights Commission (NHRC) of India has taken suo
motu cognizance of a disturbing media report concerning the brutal assault and
humiliation of two individuals belonging to the Scheduled Caste community in Ganjam
district, Odisha.

The incident, which reportedly occurred on June 26, 2025, involved the victims being
beaten, forced to consume grass and drain water, and subjected to forced tonsuring of
their heads, allegedly by members of another community on suspicion of illegally
smuggling cattle. Their mobile phones were also snatched during the ordeal.

The Commission, upon reviewing the gravity of the allegations, has observed that the
reported events, if true, constitute serious violations of human rights.

In response, the NHRC has promptly issued notices to the Chief Secretary and the
Director General of Police (DGP) of Odisha. They have been directed to submit a
comprehensive report on the matter within two weeks.

This report is expected to detail the actions taken against the perpetrators responsible for
this heinous act and to confirm whether any compensation has been provided to the
victims.

The incident highlights the persistent challenges faced by vulnerable communities and
underscores the need for robust enforcement of laws protecting human rights and
preventing atrocities.

The NHRC’s swift intervention demonstrates its commitment to addressing such
egregious violations and ensuring accountability.
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Odisha: NHRC takes suo motu cognisance after 2 Dalits get assaulted over cattle
smuggling

2 SC persons were beaten up, forced to eat grass & drink drain water, on suspicion of
illegally smuggling cattle in Ganjam district of Odisha, on 26 June.

https://theprint.in/india/odisha-nhrc-takes-suo-motu-cognisance-after-2-dalits-get-
assaulted-over-cattle-smuqgqling/2677239/

ANI | 02 July, 2025 04:20 pm IST

New Delhi: The National Human Rights Commission (NHRC), India on Wednesday took
suo motu cognizance of a media report revealing that two persons belonging to the
Scheduled Caste were beaten up, forced to eat grass and drink drain water, on suspicion
of illegally smuggling cattle by some people belonging to other community, in Ganjam
district of Odisha, on June 26, 2025, as per an official release.

Reportedly, their mobile phones were snatched, and their heads were also forcibly
tonsured.

The Commission has observed that the contents of the news report, if true, raise serious
issues of violation of human rights.

Accordingly, it has issued notices to the Chief Secretary and the Director General of
Police, Odisha, calling for a detailed report on the matter within two weeks.

The report is expected to include the action taken against the perpetrators and
compensation, if any, provided to the victims.

Meanwhile, in Telangana, High Court advocate Rama Rao filed a complaint with NHRC
regarding the blast at the Sigachi Industries Limited pharmaceutical factory in
Pashamylaram Industrial Area, which occurred on Monday. The complaint alleges that
the incident, which resulted in several worker fatalities and injuries, was caused by the
company’s failure to follow safety protocols and negligence on the part of management.

According to the complaint, “Several workers have been killed after a suspected reactor
explosion caused a fire in a chemical factory in Telangana. As per officials, the incident
took place at the Sigachi Chemical Industry in Pashamylaram on Monday. As many as
108 workers were at the factory at the time of the blast, which could be heard about five
km away. The explosion triggered a huge fire, and 15 fire engines were used to douse
the flames. According to eye-witnesses, such was the impact of the explosion that
workers were tossed in the air and fell several meters away.”

“As the bodies of some victims were blown to pieces or charred beyond recognition,
disaster occasioned due to failure in following the safety protocols, negligence on part of
management, post disaster response of authorities was slow, indicating their
unpreparedness, fire fighters had to reach the place from Secunderabad which is nearly
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40 km away, necessary case may be directed to registered against Chidambarnathan
Shanmuganathan, Dhanalakshmi Guntaka, Amit Raj Sinha, Sarveswar Reddy
Sanivarapu, Vivek Kumar, Subbarami Oruganti Reddy, Rabindra Prasad Sinha, and
Bindu Vinodhan (Directors/Management of Sigachi) for an offence of culpable homicide
not amounting to Murder, direct the management to pay a sum of Rs 25,00,000 as
compensation in case of deceased alongside a sum of Rs 10,00,000 for injured and
disabled, investigations may be directed to be carried out with specific reference to cause
of blast, safety audits may be conducted in all establishments throughout the industrial
areas of Telangana for preventing any repetition,” the complaint further said.
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NHRC, India takes suo motu cognizance of the reported atrocity on two persons
belonging to the Scheduled Caste by some people of the other community on
suspicion of illegally smuggling cattle in the Ganjam

https://orissadiary.com/nhrc-india-takes-suo-motu-cognizance-of-the-reported-atrocity-
on-two-persons-belonging-to-the-scheduled-caste-by-some-people-of-the-other-
community-on-suspicion-of-illegally-smuggling-cattle-in-the-g/

By:Odisha Diary Bureau | Date: July 2, 2025

The National Human Rights Commission (NHRC), India, has taken suo motu cognizance
of a media report revealing that two persons belonging to the Scheduled Caste were
beaten up, forced to eat grass and drink drain water, on suspicion of illegally smuggling
cattle by some people belonging to other community, in Ganjam district of Odisha, on
26th June, 2025. Reportedly, their mobile phones were snatched and their heads were
also forcibly tonsured.

The Commission has observed that the contents of the news report, if true, raise serious
issues of violation of human rights. Accordingly, it has issued notices to the Chief
Secretary and the Director General of Police, Odisha, calling for a detailed report on the
matter, within 2 weeks.

The report is expected to include the action taken against the perpetrators and
compensation, if any, provided to the victims.


https://orissadiary.com/nhrc-india-takes-suo-motu-cognizance-of-the-reported-atrocity-on-two-persons-belonging-to-the-scheduled-caste-by-some-people-of-the-other-community-on-suspicion-of-illegally-smuggling-cattle-in-the-g/
https://orissadiary.com/nhrc-india-takes-suo-motu-cognizance-of-the-reported-atrocity-on-two-persons-belonging-to-the-scheduled-caste-by-some-people-of-the-other-community-on-suspicion-of-illegally-smuggling-cattle-in-the-g/
https://orissadiary.com/nhrc-india-takes-suo-motu-cognizance-of-the-reported-atrocity-on-two-persons-belonging-to-the-scheduled-caste-by-some-people-of-the-other-community-on-suspicion-of-illegally-smuggling-cattle-in-the-g/

SAMBAD ENGLISH, Online, 3.7.2025

Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN
RIGHTS COMMISSION

Sambad

Atrocities against 2 Dalit men: NHRC serves notice on Odisha Chief Secretary, DGP

The National Human Rights Commission (NHRC) has taken suo motu cognizance of the
alleged atrocities meted out to two Dalit men in Odisha’s Ganjam district some days ago.

https://sambadenglish.com/latest-news/atrocities-against-2-dalit-men-nhrc-serves-
notice-on-odisha-chief-secretary-dgp-9456651

by Priya Ranjan Swain | 02 Jul 2025 16:46 IST

Bhubaneswar: The National Human Rights Commission (NHRC) has taken suo motu
cognizance of the alleged atrocities meted out to two Dalit men in Odisha’s Ganjam district
some days ago.

The rights body has served notices on the Chief Secretary and Director General of Police
(DGP) in Odisha in connection with the incident. Both the officials were asked to submit
a detailed report in this regard within two weeks.

The NHRC has asked the Chief Secretary and DGP to mention about the action taken
against the perpetrators and provision of compensation, if any, to the victims in their
reports.

As per the allegations, two Dalit men were subjected to mental and physical torture by a
group of people at Kharigumma village under Dharakote police station in Ganjam on June
22.

The two men, Bulu Nayak and Babula Nayak, of Singipur village of Dharakote block, were
returning home after buying three cows to gift them as dowry during the marriage of a
daughter of their family.

A group of people stopped the duo midway and demanded money from them by accusing
them of smuggling cattle.

Upon refusal, the two Dalit men were allegedly assaulted and their heads were tonsured
partially. They were forced to crawl on their knees for nearly two kms. Moreover, the
victims were also made to eat grass and drink drainage water.

The police have arrested at least eight persons in connection with the incident.
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NHRC Takes Suo Motu Cognizance of Atrocity Against Dalits in Odisha’s Ganjam,
Seeks Report in Two Weeks

https://www.newsroomodisha.com/nhrc-takes-suo-motu-cognizance-of-atrocityagainst-
dalits-in-odishas-ganjam-seeks-report-in-two-weeks/

By Newsroom Odisha Network | On Jul 2, 2025

New Delhi: The National Human Rights Commission (NHRC) has taken suo motu
cognizance of a disturbing media report highlighting a brutal atrocity against two
Scheduled Caste persons in Odisha’s Ganjam district.

The incident, which occurred on June 26, 2025, involved the victims being brutally
assaulted, forced to eat grass, and made to drink drain water by individuals from another
community on suspicion of cattle smuggling.

According to the report, the victims were also forcibly tonsured and their mobile phones
were snatched by the attackers.

Taking serious note of the reported human rights violations, the Commission observed
that the detalils, if true, reflect a grave infringement of the victims’ dignity and rights. It has
issued notices to the Chief Secretary and the Director General of Police (DGP) of Odisha,
seeking a comprehensive report within two weeks.

The NHRC has directed that the report must outline the action taken against the accused
and specify whether any relief or compensation has been extended to the victims.
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Posted On: 02 JUL 2025 1:39PM by PIB Delhi
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https://insamachar.com/nhrc-takes-suo-motu-cognizance-of-report-of-atrocities-on-two-
scheduled-caste-persons-on-suspicion-of-cattle-smuggling-in-odishas-ganjam-district/
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NHRC Issues Notice To Odisha Govt Over Alleged Torture Of Elderly Advocate By
Police And IAS Probationer In Balasore

Taking cognisance of alleged violations, NHRC sought report from Odisha government
after a 70-year-old advocate was allegedly tortured by police and IAS probationer in
Balasore.

https://www.etvbharat.com/en/!bharat/nhrc-issues-notice-to-odisha-govt-over-alleged-
torture-of-elderly-advocate-by-police-ias-trainee-officer-in-balasore-enn25070205809

By ETV Bharat English Team | Published : July 2, 2025 at 7:17 PM IST
2 Min Read

Cuttack: Taking cognisance of a representation filed by the All-Odisha Lawyers
Association (AOLA), the National Human Rights Commission (NHRC) on Wednesday
issued a notice to Odisha government asking its Chief Secretary to examine the allegation
of torture meted out to a 70-year-old advocate of Balasore Bar Association by the police
and a trainee IAS officer. The Commission has asked the state government to submit a
report within a period of 15 days.

General Secretary of AOLA Prasanna Kumar Nanda had filed the representation before
the NHRC last month complaining that probationary IAS officer Shamal Kalyanrao Bhagat
along with some police personnel of Balasore district had forcibly detained senior
advocate Purusottam Das at Sahadevkhunta police station and tortured him to undertake
a false confession on June 9, 2025.

When the septuagenarian refused to make the false confession, he was arrested the
following day allegedly on fabricated charges and was forwarded to the court from where
he was remanded in judicial custody. The case relates back to an incident that occurred
on June 6, 2025 at Balasore circuit House where the senior advocate was allegedly
abused and manhandled by the young female probationary IAS officer Bhagat.

According to reports, advocate Das had gone to the Circuit House to meet the local MLA.
He pushed open an ajar door after knocking it thinking that the suit was occupied by the
MLA. However, seeing Bhagat on a sofa inside the suit, advocate Das stepped back
immediately after apologising. This, nevertheless, enraged Bhagat so much that she
abused the elderly man in filthy language and threatened him of police action for trying to
enter her suit in an inebriated condition, reports said.

Subsequently, the AOLA sought the intervention of NHRC to preserve the CCTV footage
of the police station, undertake an independent enquiry, take stern action against the
trainee IAS officer and concerned policemen and consider suitable compensation for the
victim for serious violation of his Human Rights and mental torture.
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NHRC seeks report from chief secretary on lawyer torture

On June 6, 70-year-old Purusottam Das, member of Balasore Bar Association was
allegedly abused and physically manhandled by Shamal Kalyanrao Bhagat, a
probationary IAS officer

https://www.newindianexpress.com/states/odisha/2025/Jul/03/nhrc-seeks-report-from-
chief-secretary-on-lawyer-torture

Express News Service | Updated on: 03 Jul 2025, 8:49 am
1 min read

CUTTACK: The National Human Rights Commission (NHRC) on Wednesday took
cognisance of a serious complaint alleging police brutality and illegal detention of
Purusottam Das, member of Balasore Bar Association, and sought an urgent report from
the state government.

Acting on a complaint filed by advocate Prasanna Kumar Nanda and general secretary
of the All Odisha Lawyers’ Association (AOLA), the Commission has directed the chief
secretary of Odisha to examine the matter and submit a detailed report within 15 days.

According to the complaint, on June 6, 70-year-old Das was allegedly abused and
physically manhandled by Shamal Kalyanrao Bhagat, a probationary IAS officer. Matters
escalated further when, on June 9, Das was reportedly detained by police, tortured, and
coerced into giving a false confession.

He was later arrested on June 10 on what the AOLA claims were fabricated charges.

Taking the matter seriously, NHRC member Justice BR Sarangi observed that the
allegations amount to “serious violations of human rights” and merit immediate attention.
“The regqistry is directed to send a copy of the complaint to the chief secretary of Odisha
to examine the matter and submit a report expeditiously within 15 days,” Justice Sarangi
ordered.
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NHRC asks state govt for report on lawyer’s ‘custodial torture’

https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-asks-state-govt-for-report-on-
lawyers-custodial-torture/articleshow/122211795.cms

Jul 2, 2025, 11.53 PM IST

Cuttack: National Human Rights Commission (NHRC) on Wednesday sought a detailed
report from the Odisha govt after taking cognisance of a complaint alleging custodial
torture and wrongful arrest of 70-year-old advocate Purusottam Das by Balasore police
officers, following an altercation with a probationary IAS officer.

The complaint, filed by advocate Prasanna Kumar Nanda, general secretary of the All
Odisha Lawyers' Association (AOLA), was received by the commission on June 24. It
referred to a June 6 incident in which Das, a senior member of Balasore Bar Association,
was allegedly abused and manhandled by a probationary IAS officer Shamal Kalyanrao
Bhagat. The complaint further stated that on June 9, Das was forcibly detained and
tortured by police to extract a false confession. He was arrested the following day on what
AOLA described as "fabricated charges".

In the order on July 2, NHRC member Justice B R Sarangi said the allegations amounted
to "serious violations of human rights". "The commission is of the considered view that
the allegations levelled in the complaint are serious. Accordingly, the registry is directed
to send a copy of the complaint to the chief secretary, govt of Odisha, to examine the
matter and submit a report expeditiously within a period of 15 days," the order stated.

The complainant has also requested the preservation of relevant CCTV footage, an
independent inquiry into the sequence of events, and appropriate compensation for the
victim, along with strict action against the erring officers.

According to the complaint, on June 6 at 6:45pm, Das visited the Balasore circuit house
to meet MLA Manas Kumar Dutta. While searching for the MLA on the first floor, he
noticed a partially open, lit room and entered, assuming the MLA might be inside. There,
he saw a woman on a sofa and turned back. Suddenly, the woman, a probationary IAS
officer, rushed at him, verbally abused him in filthy language, manhandled him, and
threatened police action, asserting her authority as an IAS officer.

The lawyers' association has condemned the incident and warned of state-wide agitation
if the matter is not addressed promptly. Odisha State Bar Council (OSBC) has also
demanded a judicial inquiry into the matter. When contacted, Balasore collector Mayur
Suryawanshi Vikas told TOI, "l am yet to get a copy of the NHRC order."
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Fake cardiologist row: NHRC directs Centre for nationwide verification of cath labs

In its report, the NHRC has also flagged ‘serious irregularities’ in the implementation of
Ayushman Bharat-Pradhan Mantri Jan Aarogya Yojana

https://www.thehindu.com/news/national/madhya-pradesh/fake-cardiologist-row-nhrc-
directs-centre-for-nationwide-verification-of-cath-labs/article69765110.ece

Published - July 03, 2025 01:20 am IST - Bhopal

Mehul Malpani

The National Human Rights Commission (NHRC) has directed the Union Ministry of
Health and Family Welfare (MoHFW) to verify all catheterisation laboratories (cath labs)
across the country in view of the case of a “fake cardiologist” who was arrested in April
after multiple deaths were reported at a hospital in Madhya Pradesh’s Damoh.

In a report dated July 1, seen by The Hindu, the NHRC has also issued a set of directions
to Madhya Pradesh authorities, including an inspection of all cath labs functional in the
State and verification of qualification of doctors working in the labs, and a departmental
action against the Chief Medical and Health Officer (CMHO), Damoh.

The human rights body issued directions based on its enquiry that was initiated in March
on a complaint from Damoh Child Welfare Committee president, Deepak Tiwari, who had
alleged that at least seven patients treated by Narendra Vikramaditya Yadav, who posed
as a United Kingdom-based cardiologist identifying as Dr. N. John Camm, had passed
away at Mission Hospital, Damoh.

A three-member team of the NHRC had also visited Damoh in April to investigate the
matter.

Mr. Yadav had been arrested from Uttar Pradesh’s Prayagraj in April, about two months
after he worked at the hospital in Damoh, after an FIR was filed against him for fraud and
forgery.

Over the course of the investigation, the local police had revealed that Mr. Yadav had
been posing as a cardiologist for about 20 years and impersonating Dr. John Camm, a
famous cardiologist, for about 10 years and had worked in various hospitals across India,
including Apollo Hospital, Raipur, Chhattisgarh; Fortis Hospital, Kota, Rajasthan; and
Wockhardt Hospital, Hyderabad, Telangana.

The police had claimed that while his MBBS degree from University of North Bengal,
Siliguri, in 1996 had been verified, various other degrees and certificates such as MD and
DM were found to be “forged”.

However, the NHRC said that the principal of the North Bengal Medical College has
denied that Mr. Yadav studied there.
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In its report, the NHRC has also flagged “serious irregularities” in the implementation of
Ayushman Bharat-Pradhan Mantri Jan Aarogya Yojana (AB-PMJAY) at Mission Hospital
and alleged that the hospital had been charging patients for services covered under the
Scheme.

‘It was observed that the hospital have systematically misused the scheme by issuing
fraudulent bills for treatments. It has also been brought to the notice of the inquiry team,
through the statements made by multiple family members of the patients, that there has
been a pattern of overcharging, particularly in relation to high-cost procedures such as
angiography,” the report said, asking the Union Health Ministry to issue directions to all
State Governments to check the implementation of the Scheme in “its letter and spirit”.

“Further, it was observed that accused Ajai Lall was allegedly collecting foreign funding
from aboard in the name of poor patients treatment at Mission Hospital,” it added.

The NHRC has also asked the Income Tax department to probe the “alleged fund raising
and donations from aboard” at the hospital.

The body asked Madhya Pradesh authorities to initiate departmental action against
Damoh CMHO for “negligence and dereliction of duty” over issuing the licence of cath lab
to Mission Hospital in the name of Jabalpur-based cardiologist Akhilesh Dubey, who
“denied giving his consent”.

Further, the NHRC also directed the State Director-General of Police Kailash Makwana
to ensure registration of separate FIRs in the cases of seven deaths, an FIR against
hospital trustee Ajay Lall under relevant criminal provisions, and departmental action
against police officers involved in “negligence in registration of FIR and investigation”.
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Fake Dr John Camm case exposed police failures, NHRC says

The accused, Narendra Vikramaditya Yadav, was arrested from Uttar Pradesh in April
and is currently under judicial custody.

https://indianexpress.com/article/india/fake-dr-john-camm-case-exposed-police-failures-
nhrc-says-10102777

Written by Anand Mohan J. | Bhopal | July 3, 2025 06:50 IST

4 min read

In its report on the case of a fake cardiologist, who practised in Madhya Pradesh and
other parts of India after falsely taking the identity of UK-based Dr N John Camm, the
National Human Rights Commission (NHRC) has criticised the police investigation,
finding “several discrepancies” and inadequate charges filed against those responsible
for seven patient deaths.

The NHRC report, submitted on July 1, said: “The present case is connected with deaths
of victims during treatment provided by the alleged fake doctors. The police have
registered the FIR under sections of IPC which prescribe much lesser punishment,
whereas allegations pertain to homicide, cheating, forgery etc.”

The accused, Narendra Vikramaditya Yadav, was later arrested from Uttar Pradesh in
April and is currently under judicial custody.

The NHRC criticised the police investigation, saying that “the police failed to take
cognisance of the fact that the present FIR pertains to treatment given by a fake doctor,
not medical negligence. The police should have initiated the investigation rather to wait
for the inquiry report.”

The commission said, “The submission of questionable documents, absence of a
verifiable qualification/license and permitting an unqualified person to not only practise as
a doctor but also to perform life-threatening critical surgeries are wilful negligence and
severe breach of statutory duties by CMHO, Damoh (the Chief Medical and Health Officer
of Madhya Pradesh’s Damoh district).”

The report revealed that Yadav had falsely claimed to be an alumnus of North Bengal
Medical College, and that the institution had denied this claim.

The NHRC report also alleged that the management of the Damoh hospital where he
worked had engaged in fraudulent activities for years without proper oversight. “The
accused was running the hospital since several years. However, it is evident that no effort
was taken by the CMHO, Damoh, to verify the degree and registration of the doctors and
the establishment. Apparently, no inspection was carried out prior to the filing of the
present complaint,” the report said.
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The hospital also allegedly misused the credentials of another doctor, Dr Akhilesh Dubey,
to fraudulently obtain a license for its Cath Lab without his consent, the report said.
According to the commission’s findings, “Dr Akhilesh Dubey informed that he had been
providing Super Specialist OPD at Mission Hospital, Damoh, once in a month for the last
3 to 5 years and Mission Hospital runs a Cath Lab at Damoh. However, he has no relation
with the Cath Lab of Mission Hospital.”

The report also alleged serious irregularities in the implementation of the Ayushman
Bharat government-sponsored health insurance scheme at the hospital. It said the
hospital “systematically misused the scheme by issuing fraudulent bills for treatments”.

Families of patients were allegedly compelled to pay substantial amounts despite having
Ayushman Bharat cards. The report said, “In several cases, patient was allegedly
compelled to pay Rs 2,15,000 (to) Rs 2,80,000 for an angiography and other procedures,
and even the Ayushman Bharat card was taken at the time of admission, however, no
money or very less money was refunded back to the family members.”

The NHRC has directed the Madhya Pradesh government to file separate FIRs and
provide compensation to the families of those who died allegedly after being treated by
the fake cardiologist.
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"File separate FIRs, compensate victim families’: NHRC tells MP govt on Mission
Hospital case

https://vespunjab.com/file-separate-firs-compensate-victim-families-nhrc-tells-mp-govt-
on-mission-hospital-case/

Bhopal, July 2, 2025

In the infamous fake doctor case involving Mission Hospital in Damoh in Madhya
Pradesh, the National Human Rights Commission (NHRC) has ordered the state
government to register separate FIRs for each incident and provide compensation to the
victims’ families.

In its order dated July 1, the NHRC directed the Madhya Pradesh government to suspend
the hospital’s license, pay Rs 10 lakh each to the next of kin of the deceased, and
investigate the misuse of Nazul land where the hospital operates.

The Commission also called for a nationwide audit of Cath Labs and stricter enforcement
of Ayushman Bharat guidelines.

The Chief Secretary of Madhya Pradesh has been asked to initiate a departmental inquiry
against the Chief Medical and Health Officer (CMHQO) of Damoh. The Chief Commissioner
of Income Tax has been tasked with investigating foreign donations allegedly collected
under the guise of treating poor patients.

Meanwhile, the Economic Offences Wing will probe financial irregularities, and the Union
Ministry of Health has been asked to verify Cath Lab operations across the country.

The NHRC has also directed the Director General of Police to register separate FIRs in
each death reported.

The case revolves around a man impersonating renowned UK-based cardiologist “Dr. N
John Camm,” who was actually an unqualified individual named Narendra Vikramaditya
Yadav. Between December 2024 and February 2025, Yadav allegedly carried out at least
15 cardiac procedures, leading to the deaths of seven patients.

Following a complaint from local whistleblowers, the NHRC conducted an on-site inquiry
from April 7 to 9, 2025. Investigations revealed that Yadav had falsely claimed to be an
alumnus of North Bengal Medical College, a claim denied by the institution.

The hospital had also misused the credentials of another doctor, Dr. Akhilesh Dubey, to
fraudulently obtain a license for its Cath Lab without his consent

Despite the seriousness of the case, only one FIR had initially been filed. The NHRC
criticised the police for using repealed laws and neglecting to apply appropriate charges
such as culpable homicide, cheating, and forgery.
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The Commission has now called for separate FIRs in each case and disciplinary action
against the responsible police officers.

The inquiry further revealed that the hospital systematically exploited the Ayushman
Bharat scheme, charging patients up to Rs 2.5 lakh for procedures that were meant to be
free.

Patients’” Ayushman cards were taken at admission, with no refunds or medical reports
provided—a practice that not only violated patient rights but also undermined the
scheme’s purpose.

The NHRC has recommended whistleblower protection for complainants Deepak Tiwari
and Krishna Patel, who played a key role in exposing the scandal.

The case has triggered widespread public concern and renewed calls for sweeping reform
in healthcare oversight and accountability.(Agency)
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Madhya Pradesh: NHRC report exposes Mission hospital Damoh over fake doctor,
illegal surgeries and Ayushman fraud

https://organiser.org/2025/07/02/300629/bharat/madhya-pradesh-nhrc-blasts-mission-
hospital-damoh-for-fake-doctor-illegal-surgeries-and-ayushman-fraud/

Subhi Vishwakarma Jul 2, 2025, 07:20 pm IST in Bharat, Madhya Pradesh

On April 6, 2025, a Christian missionary hospital in the Damoh district of Madhya Pradesh
drew national attention after allegations surfaced that a fake doctor was employed at the
hospital, leading to the deaths of at least seven patients. The man, who had assumed the
identity of a renowned British cardiologist, allegedly performed multiple heart surgeries
despite lacking medical credentials. The case has since spiralled into a major human
rights and healthcare scandal involving impersonation, fraud, and systemic failure in
regulation and enforcement.

According to Deepak Tiwari, a lawyer and the president of the district's Child Welfare
Committee, the accused, identified as Narendra Vikramaditya Yadav, had been posing
as “Dr. N. John Camm,” a distinguished British cardiologist from St. George’s University,
London. Yadav reportedly conducted 15 heart surgeries at the Mission Hospital, out of
which seven patients lost their lives.

How the matter came to light?

The matter came to light in February 2025, when a patient filed a complaint raising
suspicions about the doctor’s ability to conduct a proper diagnosis. Following the
complaint, Yadav fled the area.

Tiwari stated, “When documents at the hospital were checked as part of the probe, it was
revealed that a man named Narendra Yadav had impersonated the London-based doctor
to work here.”

The probe, initially handled by the District Medical Officer, was later escalated, and a
high-level panel was constituted at Netaji Subhash Chandra Bose Medical College,
Jabalpur, to verify the accused’s credentials.

Investigations confirmed that the accused had forged documents and fraudulently used
the identity of Professor Camm.

In a letter to the National Human Rights Commission (NHRC), Deepak Tiwari alleged that
the Christian Mission Hospital failed to report the patient deaths to the police. He also
claimed that families of the deceased were misled, charged exorbitant fees, and denied
post-mortem examinations of the deceased. Dr. Camm himself confirmed via email to the
media that his identity had been stolen and used without consent.

A hospital official, while acknowledging the controversy, stated that the individual was
appointed through a government-approved agency. “After he ran away, we also gave a
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complaint to the police about his suspicious behaviour. We also submitted all the
documents related to him to the administration and the probe committee,” the official said.
The head of the hospital trust, Ajay Lal, was reported to be out of the country at the time.

What the authorities say?

Damoh Collector Sudhir Kochar confirmed that a detailed investigation was underway,
though no FIR had been registered initially due to the ongoing verification process.
Notably, no direct complaints had been filed by the victims’ families; the only formal
complaint had come from the Child Welfare Committee.

NHRC member Priyank Kanoongo acknowledged the gravity of the case. He said the
Commission had received the complaint and noted that the hospital, associated with the
Ayushman Bharat scheme, had allegedly misappropriated government funds. “This is a
serious complaint; we have taken cognisance of the matter, and an investigation is
currently going on,” Kanoongo stated.

Who is Ajay Lal?

In a disturbing revelation, Tiwari also alleged that the accused had a prior criminal
background, including a kidnapping case registered in Hyderabad, and was known for
frequently changing his location. In 2023, under the alias “Dr. N. John Kem,” Yadav had
made controversial social media posts, including one suggesting that UP Chief Minister
Yogi Adityanath should be sent to France during the riots. He also posted doctored
images featuring prominent politicians.

Notably, the pastor Ajay Lal, who runs the facility, was represented in the Supreme Court
in 2023 by none other than Congress leader Vivek Tankha. He is currently an MP in the
Rajya Sabha.

In November 2022, serious allegations surfaced against Ajai Lall, the head of the Mid
India Christian Society, accusing him of forcefully converting a Dalit couple and their
families to Christianity. The victims revealed that Church authorities not only coerced
them into abandoning their Hindu faith but also offered them Rs 1,20,000 at the time of
conversion with conditions attached.

Later, when they stopped attending Church services, they were allegedly threatened and
asked to return the money with four times the interest. “They initially converted us
forcefully and gave us Rs 1,20,000. They asked us to attend Church service and abandon
the Hindu religion. When we could not continue, they threatened to recover the amount
with heavy interest,” one of the victims stated in a video.

Around the same period, National Commission for Protection of Child Rights (NCPCR)
chairperson Priyank Kanoongo filed a complaint against ten members of the Mid India
Christian Society. The complaint accused the organisation of converting several Hindu
minor students living in its children’s home and discouraging them from pursuing
education, instead luring them with promises of becoming future pastors.
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What the NHRC found?

The NHRC has now released a detailed investigation report under Case No.
585/12/12/2025, which highlights multiple layers of systemic failure and calls for
immediate accountability. The report, dated July 1, 2025, was addressed to the Chief
Secretary of Madhya Pradesh, the Director General of Police, the Chief Commissioner of
Income Tax (Exemption), and the Secretary of the Ministry of Health and Family Welfare.

One of the most severe findings in the NHRC report is the rampant employment of
unqualified doctors. The Commission stated, “Fake doctors are a menace to society and
are playing with the lives of innocent people recklessly, without any fear of the law.” The
report criticised the Chief Medical and Health Officer (CMHO), Damoh, for failing to
conduct routine checks and verifications of qualifications and licenses. NHRC demanded
immediate departmental action against the CMHO for dereliction of duty.

Whistleblowers Deepak Tiwari and Krishna Patel, who exposed the racket, were lauded
by the Commission. The NHRC recommended that both be granted protection under the
Whistleblowers Protection Act, 2014, noting the risks they faced.

A separate fraudulent activity involved the unauthorised use of Dr. Akhilesh Dubey’s
name and documents to register and run a Cath Lab in the hospital. Dr. Dubey confirmed
he never consented to this use, stating he had merely provided Super Specialist OPD
services once a month. The NHRC report noted this as further evidence of the hospital’s
habitual forgery and implicates the District Health Officer as complicit.

Financial exploitation of Ayushman Bharat beneficiaries was another focal point of the
NHRC report. The hospital allegedly issued inflated bills for surgeries like angiography,
with patients being charged between Rs. 2.15 lakh to Rs. 2.80 lakh, despite their eligibility
for free treatment under the scheme. The Collector of Damoh, in a communication dated
April 26, 2025, confirmed that the complaints were valid.

The NHRC directed the DGP, Madhya Pradesh, to hand over the investigation to the
Economic Offences Wing (EOW) due to possible financial fraud and misuse of
government and foreign funds. It was alleged that Ajai Lall, son of Late Vijai Lall, was
involved in receiving foreign donations under false pretences while also drawing from
government schemes. The Chief Commissioner of Income Tax (Exemption) was
instructed to conduct a parallel probe into the hospital’s fundraising activities.

Land-related fraud also featured in the findings. The hospital is currently operating on Plot
No. 86/1, a Nazul (government-owned) land, while the lease was officially granted for Plot
No. 86/2 to the Disciples of Christ Church only in 2018. Dr. Ajai Lall had applied for
construction on Plot No. 86/1 in 2016, claiming ownership, and had even filed a writ
petition asserting such ownership. The NHRC stated this indicates deliberate
manipulation of land records and accused the police of ignoring material evidence.

The NHRC also criticised the police investigation, noting that only one FIR had been filed
despite seven deaths. Citing the Supreme Court’s guidelines in State of Rajasthan vs
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Surendra Singh Rathore (2025), the Commission emphasised that separate FIRs should
have been filed for each incident. Moreover, police had invoked the repealed Madhya
Pradesh Medical Council Act of 1987, nullifying their legal basis.

The charges involved—including impersonation, culpable homicide, and financial fraud—
demanded more stringent sections of the Indian Penal Code. The Commission noted that
the police had shown inaction by waiting for administrative inquiry reports instead of
initiating immediate criminal proceedings.

Further investigations revealed that Narendra Yadav was never enrolled at North Bengal
Medical College, despite hospital records suggesting otherwise. The NHRC concluded
that the hospital management not only failed to verify Yadav’s credentials but also
permitted him to perform high-risk surgeries, constituting gross medical negligence.

In conclusion, the NHRC found Mission Hospital guilty of serious violations across the
spectrum: regulatory, ethical, legal, and financial. The Commission stated that the entire
episode reflects a collapse of oversight mechanisms, administrative accountability, and
basic medical ethics. It called upon state and central agencies to take immediate legal
and administrative action to prevent recurrence and ensure justice for the victims and
their families.
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NHRC orders nationwide audit of cath labs by Centre after 7 die in MP at "hands of
fake cardiologist’

The National Human Rights Commission report has also pointed out massive
irregularities in implementation of AB-PMJAY at Mission Hospital in MP's Damoh.

https://theprint.in/india/nhrc-orders-nationwide-audit-of-cath-labs-by-centre-after-7-die-
in-mp-at-hands-of-fake-cardioloqist/2676972/

Sumi Sukanya Dutta | 02 July, 2025 02:42 pm IST

New Delhi: The National Human Rights Commission (NHRC) has instructed the Union
Health Ministry to conduct an audit of cath labs across India following its enquiry into the
case of a fake cardiologist performing cardiac procedures in Damoh, Madhya Pradesh,
that resulted in at least seven deaths, ThePrint has learnt.

It is estimated that there are about 1,600 cardiac catheterisation laboratories or cath
labs—specialised medical facilities equipped to perform minimally invasive procedures to
diagnose and treat heart conditions—across 140 cities in India. Moreover, nearly 220 new
such labs are being added in India annually.

In April this year, MP Police had arrested a man named Narendra Vikramaditya Yadav
who impersonated Dr N. John Camm, a well-known cardiologist in London, by faking
documents as a interventional cardiologist and performing procedures such as
angiography and angioplasty that led to several fatalities at a Mission Hospital in Damoh.

Yadav had previously worked with several hospitals in different states as a doctor—
including the Apollo hospital in Raipur—and his name had figured in a list of doctors
whose registrations were suspended by the Medical Council of India several years earlier
following complaints of fraud.

It is not yet clear how Yadav managed to establish himself as a doctor and received a
licence in medicine to practise.

The 8-page NHRC report, a copy of which is with ThePrint, says that not only did Yadav
not have the specialisation to work as a cardiologist, there was no record of even his
MBBS degree.

According to local media reports, the police had found that his documents showed Yadav
had studied MBBS at the North Bengal Medical College, Darjeeling, but the Commission
says that in response to its notice, the College said Yadav had not studied there.

In MP, the Commission has said, qualifications of all doctors working in cath labs, should
be verified.

The NHRC report has also pointed out massive irregularities in the implementation of
Ayushman Bharat-Pradhan Mantri Jan Aarogya Yojana (AB-PMJAY) at the Mission
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hospital, underlining that the patients were forced to pay for procedures despite the
hospital also raising claims for these with the government.

In view of these findings, the Commission has also asked the health ministry to take steps
to prevent misuse of the central health insurance scheme.

Under AB-PMJAY, over 50 crore Indians, from low socio-economic strata, are offered
cashless hospitalisation worth up to Rs 5 lakh a year through a network of empanelled
hospitals.

The report says that the Damoh Mission Hospital management allegedly misrepresented
Yadav’s qualification and presented questionable documents to both public and relevant
authorities to show him as an interventional cardiologist.

‘This shows that the hospital also has completely failed to comply with medical
regulations, patient safety standards and ethical practice,” the Commission has said.

It has asked the state police to file an FIR against the hospital management on charges
related to culpable homicide, fraud, cheating and forgery.

NHRC, in its letter to the Union Health Secretary, MP Chief Secretary and the state police
head on July 1, has asked for an action taken report within the next four weeks.

“Our enquiry has unearthed massive systemic issues that led to loss of lives of hapless
patients and accordingly we want action at multiple levels to ensure that such episodes
are not repeated in future,” NHRC member Priyank Kanoongo told ThePrint.

lllegal authorisation for cath lab

The Commission during its enquiry found that while one qualified cardiologist worked as
a consultant at the hospital and visited once every month to see OPD patients, he denied
having given consent to establish a cath lab at the centre. Yet, the lab was registered in
his name, found the NHRC team.

“This clearly shows the fraudulent activities continuously taking place in the Mission
Hospital,” the report says.

The report goes on to mention that no inspection of the lab was carried out by the district
health officer, Damoh, or his team, to verify the degree and registration of the doctor and
the establishment.

Noting that there has been negligence and dereliction of duty on the part of the district
health officer, the report has instructed the MP chief secretary to carry out appropriate
departmental action against him.

Massive frauds under Ayushman Bharat

Multiple family members of patients undergoing treatment at the faculty informed the team
that they had paid up to Rs 2.80 lakh for procedures such as angioplasty at the hospital.
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Under the health insurance scheme, empanelled hospitals are supposed to provide
services free of cost to the patient while the government reimburses the cost to the
hospital at specified rates.

The report noted that the malpractices by the hospital defeated the health insurance
scheme’s core objective of providing accessible and affordable healthcare to
economically vulnerable individuals.

The NHRC team also found that the hospital was collecting funds from abroad in the
name of treating poor patients while indulging in malpractices and forcing patients to pay.

These transactions should be thoroughly investigated, the Commission has instructed the
state government, also directing it to examine the operation and running of the hospital in
detail.

The Commission has said that the next of kin of all 7 patients who died following surgeries
by Yadav should be paid Rs 10 lakh each as compensation, which can be recovered from
the hospital management or the fake doctor.

(Edited by Viny Mishra)
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AIADMK, BJP appeal to NHRC demanding special investigation into custodial
deaths

All 25 custodial deaths that have occurred under Stalin’s regime are blatant violations of
human, AIADMK general secretary Edappadi K Palaniswami.

https://www.newindianexpress.com/states/tamil-nadu/2025/Jul/02/aiadmk-bjp-appeal-to-
nhrc-demanding-special-investigation-into-custodial-deaths

Express News Service | Updated on: 02 Jul 2025, 9:35 am
2 min read

CHENNAI: Amid mounting criticism on the DMK government for the custodial death of B
Ajithkumar in Sivaganga, the AIADMK on Tuesday demanded a CBI probe into the
matter. The opposition party also urged the National Human Rights Commission (NHRC)
to take up the matter suo motu and initiate an investigation.

AIADMK general secretary Edappadi K Palaniswami, in a post on X, said that the
postmortem report of Ajithkumar shockingly revealed that there were 18 injuries from
head to toe. The report further said the death occurred due to severe pressure applied to
the neck, he added.

“This is an outright murder committed by the police force under the Stalin government. Al
25 custodial deaths that have occurred under Stalin’s regime are blatant violations of
human rights,” he added.

Palaniswami further said that the police, in the related FIR, had claimed that Ajithkumar
died of a seizure. “This is not a deja vu. The Stalin government has used the same lie
once before — the death of Vignesh in police custody in Chennai in 2022 was also said
to be due to a seizure,” he added.

Meanwhile, BJP state president Nainar Nagenthran wrote a letter to the NHRC
chairperson urging a high-level independent investigation into the incident, while alleging
an ‘alarming increase’ in the number of custodial deaths in Tamil Nadu.

Nagenthran, in his representation to the NHRC, stated that the custodial death of
Ajithkumar is not an isolated incident. “Tamil Nadu has witnessed an astronomical surge
in custodial deaths in recent years. Human rights activists and independent monitors have
counted this as the 24th (or possibly 25th) custodial death under the current government’s
tenure,” Nagenthran said.

The BJP leader further added that the NHRC should seek a detailed report from the Tamil
Nadu government on all custodial deaths recorded in the past five years, including details
on the action taken and status of prosecutions. It should also order compensation and
rehabilitation measures for the families of all victims of custodial violence, he said.
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Ajith Kumar’s custodial death exposes Tamil Nadu’s unbroken chain of police
Impunity

https://sabrangindia.in/ajith-kumars-custodial-death-exposes-tamil-nadus-unbroken-
chain-of-police-impunity/

Shailendar Karthikeyan | July 2, 2025

In the temple town of Madappuram, Sivagangai district, 27-year-old B. Ajith Kumar, a
contractual security guard at the Badrakaliamman temple, was allegedly tortured to death
by police officials on June 28, 2025, after being picked up in connection with a missing
gold complaint. The case has sparked public outrage, judicial scrutiny, and brought back
uncomfortable memories of the Jeyaraj-Bennix custodial deaths of 2020 in Sathankulam

A suspect, tortured to death outside CCTV coverage

According to court proceedings before the Madurai Bench of the Madras High Court,
Justices S.M. Subramaniam and A.D. Maria Clete expressed severe displeasure with the
police’s conduct and questioned the very legality of Ajith Kumar’s detention. The police
allegedly took Ajith Kumar to the temple cattle shed and other secluded areas — avoiding
CCTV surveillance — and beat him black and blue with plastic pipes and iron rods. He
was later brought to the police station and eventually declared dead. This case of
custodial torture has sparked outrage in Tamil Nadu and beyond.

Human rights lawyer Henri Tiphagne submitted video evidence allegedly showing Ajith
being beaten by police officers inside Thiruppuvanam police station. The footage,
captured by a temple employee named Sakthiswaran, was described by the court as
shocking. In a revelation that shocked the bench, it was stated that the Superintendent of
Police (SP) of Sivagangai district was present at the station during the torture.

Madras High Court: “Not even an FIR?”

The State informed the court that a CSR entry was made based on a complaint filed on
June 28, 2025, regarding missing jewellery, but no FIR was registered. The court was
aghast: “If this was merely a theft investigation, why was the suspect beaten to death?”
guestioned the bench. Judges demanded to know who authorised the special team that
interrogated Ajith and whether such teams were formed on the basis of social media
posts.

Adding to the irregularities, the court highlighted that the SP had merely been transferred
and not suspended. The judges further criticised the government’s claim that action was
being taken, calling it wholly insufficient.

Autopsy reveals 18 injuries, video confirms beating

India Today accessed an exclusive video showing Ajith being thrashed with a lathi by
policemen. The autopsy confirmed 18 distinct injuries on his body. As outrage grew, the
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Tamil Nadu government handed over the case to the CB-CID. However, the court
observed that police cannot investigate cases against their own ranks and called for
independent accountability.

Echoes of Sathankulam: Will Tamil Nadu ever learn?

The events chillingly mirror the Sathankulam case of 2020, where Jeyaraj and his son
Bennix were brutally tortured and killed in custody for allegedly violating lockdown timings.
In that case, the intervention of the judiciary and public outrage led to the arrest and
prosecution of several police officials. The Madras High Court in that case had relied on
the testimony of an independent judicial officer to uncover the truth.

Just like in Sathankulam, the initial attempt in Ajith Kumar’s case also seems to involve a
cover-up, delayed documentation, and failure to follow legal procedure — from absence
of FIR to delayed autopsy to vague accountability. The question haunting observers
remains the same: Has anything changed in Tamil Nadu’s policing culture?

India’s international obligations: UNCAT still unratified

Ajith Kumar’s death also reopens the debate on India’s failure to ratify the UN Convention
Against Torture (UNCAT). Despite signing it in 1997, India has not enacted an anti-torture
law. UNCAT mandates prohibition, criminalization, independent investigation, and
compensation for custodial torture — all glaringly absent in this case.

In cases like DK Basu v. State of West Bengal (1997), the Supreme Court emphasized
that third-degree methods have no place in a democratic setup. Article 21 of the
Constitution guarantees the right to life and liberty. Yet, as in Ajith Kumar’s case, these
rights are repeatedly violated in police custody with impunity.

Widespread custodial deaths: A nationwide pattern of impunity

According to data shared by the Ministry of Home Affairs with the Lok Sabha, there
were 2,152 deaths in judicial custody and 155 in police custody in 2021—-22 alone. Despite
these alarming figures, disciplinary action was taken in only 21 cases in five years,
with zero prosecutions.

The National Human Rights Commission had announced a total compensation of ¥4.53
crore in 137 custodial death cases in 2021-22 — a drop from %4.88 crore in the previous
year. The data underscores a systemic failure to hold perpetrators accountable. Tamil
Nadu, despite its history of custodial violence cases like Sathankulam and now Ajith
Kumar, continues to exhibit a culture of impunity reinforced by the lack of anti-torture
legislation.

The road ahead

The Madras High Court has ordered the Thirupuvanam Judicial Magistrate and the Dean
of Government Rajaji Hospital to file preliminary and post-mortem reports. Witnesses



SABRANG INDIA, Online, 3.7.2025

Page No. 0, Size:(0)cms X (0)cms.

including temple officials and video documenter Shakthiswaran have been summoned.
Petitions are pending seeking CBI/SIT probe and compensation to the victim’s family.

Whether the judiciary’s timely intervention will lead to accountability in this case — or fade
into routine impunity — remains to be seen. But what is already clear is this: Ajith Kumar’s
death is not an isolated tragedy. It is a systemic collapse.

(The author is a law student and a former intern at cjp.org.in.)
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NHRC India announces 11th edition of Short Film Competition on Human Rights

https://mokokchungtimes.com/nhrc-india-announces-11th-edition-of-short-film-
competition-on-human-rights/

By MOKOKCHUNG TIMES | Jul 2, 2025

The National Human Rights Commission (NHRC), India has officially launched the 11th
edition of its Annual Short Film Competition on Human Rights. Open to all Indian citizens
regardless of age, the competition invites powerful storytelling through short films that
highlight and promote human rights awareness.

First instituted in 2015, the NHRC Short Film Competition has grown into a prestigious
national platform for flmmakers, students, and social activists alike. For the 2025 edition,
entries are to be submitted online via Google Drive to nhreshortfilm@gmail.com by 31st
August 2025.

Participants can submit short films in Hindi, English, or any Indian language with English
subtitles, with the film duration limited to a minimum of 3 minutes and a maximum of 10
minutes.

The NHRC has announced attractive cash prizes for the top three films:
- First Prize: Rs 2,00,000

- Second Prize: Rs 1,50,000

- Third Prize: Rs 1,00,000

In addition to trophies and certificates, the Jury may also recommend up to four films for
a ‘Certificate of Special Mention’, each accompanied by a cash award of Rs 50,000.

The initiative seeks to engage a broad spectrum of creative voices to raise awareness
about human rights issues and promote a culture of dignity, equality, and justice.

For more details and guidelines, interested participants are encouraged to visit the
NHRC'’s official website or email the organizing team.
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